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10-1-97 	Iearn2d 	un3e1 ir.S.rma Thr 

the appliøant. Mr.A.K.Choudhury Addi. 

C.G.S.Co for the respondents. Mr.S.Sarma 
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No. 2 19? 

Applicant(5 
VersuS 

Respondent(s) 

//r/ /ç 	 , 	 Advocates for AppliC3flt(S) 

•IOS'; 	• Advocates'for Respondent(s) 

ffjce Notes 	 Date ' 	 Coutts' Orders 

I 	 I 

9.1.97 ' 	Mr B.K.Sharma with Mr S.Sarm 

or the applicant. Mr D.K.Das 

tinforms that Mr A.K.choudhury could 

not appear today due to personal 

difficulty 
- List cn 10.1.97 for admissj.ori,- 

Member 
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10-1-97 	Mr.S.Sarma cqunsel for the 

a . 	.:.. 
' applicant...o , 

,C.G.S.C. for the respondents. 

'Mr.S.arIna seeks, time to take .i.n. 
4.• 4•4. 	4 	 • 	1 	. 	, 	 • 	• 	4 	 • 	 ,' L' 	&,, 	 :', 	. 

,structions from the applicant 	c' 
is out of •Statiw- 

I 	 I ,  

List for consideration of 

on 21-2-97. 
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'7j:. 	i 1 Mr. S.Alj,St. C.GS.C. prays for • 	
" àdjdirnment of the case till 8.2.1997 
I t  on :eaf 	of 	Mr. 	A.K.Choudhury, 
it AddjJc.G,s,c. who is reported to be f t 	• 

1nd1posed, 
'ift 	B.K.Sharma, counseH for the 

t 	appl,?cant submits today that, today is 

	

r ljr 	
date of release of the 

	

-'• 	''Dl4cantThe order of transfer shall 

• . 

	

	
t .rema.n suspended till 10.2.1997 in 

t respect of the applicant. 

•Aist on 10.2.1997 for admission. 

Vice-Chairman 
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• Copy of thia -order to be 11.2.97 	Mr .Mi.1earned Sr. 40.S.0 preys 

furnished to both thé'couns:el " -  fr- a -short adjouxrpj±nt. t U 14.2.97 

	

of the parties, 	 for obtaining instructjon Mr B.K.Sharma 

ldarned counsel for the applicant has 

no objection. However, he'sub'njts that 

	

By Order 	 the stay order grant;ed eailior may 

cqntinue till next date. ' 

After hearing both sjde3 we .vljcurn 

•th case to 14.2.97 and thz stay order 

dted 31.1.97 shall contiflue till 

• 	 .. 

Vice-Chajrman 
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14.2.97 	 Heard Mr S. Au, learned Sr. C.G.S.C., Mr 

B.K. Sharma, learned counsel for the applicant and 

Mr D.K. Das, learned counsel for respondent No.6. 

The application is admitted. The matter requires early 

disposal. No formal notices need be sent because 

the learned counsel for the parties have appeared. 

Mr B.K. Sharma shall furnish copies during the course 

of the day to enable the counsel for the respondents, 

namely Mr S. All and Mr D.K. Das to submit written 

statement. 

Let this case be listed for hearing on 	14.3.97. 

Necessary records shall be produced by the department 

on 	that 	day. 	Meanwhile 	the interim 	order 	dated 

• 	31.1.199T for stay of the transfer order dated 28.8.1996 

(Annexure-2) 	issued 	by 	the Deputy 	Director 	of 

Administration 	(F) 	for 	Director General 	under 	office 
• 	

order No.45/96-SI(A) and release order under No.1(4)197- 

S/10197 	dated 	29.1.1997 	(Annexure-D 	to 	M.P.No.14/97) 

. 	passed 	by 	the 	Administrative Officer 	for 	Station 

Director, 	All 	India 	Radio, 	shall continue 	until 	fur,  r 

orders. 
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Let this, case be listed on 2.5.97 

for hearing. 

Vice-Chairman 
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2.597 	Mr.M.1Chnidhnrv learned counselaIzDea, 

09d/ 
	 ring on behalf of the applicant submits ,that 

theapplicant"s son has recently been 

by abductors and the private respondentsis also 

now under medical treatment in TATh Memorial 

Hospital 9  Bombay. For that purpose the counsel 

of both sideè pray for long adjournment. Accor- 

dingly,we grant 2 months time. 

	

4/1 	List for hearing on 4-7-97. 
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4-7..97 	Left over. List £orhearjn on 
11797. 

1< j 	 VjceCha1rman 

ki 	 j 	:5 H 
7-897 	It has been informed that the 

	

A 	Th 
.5r 	e~ /JCA <' 	 respondent No.6 is lying seriously ill 
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in Tata Memorial hospital. The other 

counsel for the respondents are also 

not present. Accordingly, mention 

has been made for long adjournment. 

Mr.B.K.Sharma learned counsei' for the 

applicant and Mr.S.li, 

J 7 ?_i- ( 	 do not ob3ect in granting ajournment. 

• 	
.5 	

Accordingly, case is adjourned till 

• 	 5th September 1997 for hearing. 
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lS \_ 	 27 2 98 On the prayer of the 

IVA 	 learned counsel for the, parties the 

case adjourned till 3.4.98. In the 

	

' yEiosx 	çf floa\hiT!x.tqqJ meantime Mr AU. may take up the 

9' 	ixq ' i b(1\toibc matter with the departmen 1t 
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Mr S.A]J.,learned Sr.C.G.S.0 is 

indisposed and mention has been made 

for adjournment. Learned couhsel for 

the other side has no objection. 

List on 2606.98 fOr hearing. 

Vice-Chairman 
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i7-7-98 

On the prayer of Mr.B.K.Sharnta lear-  

ned counsel for the applicant case is 

adjourned for 2 weeks. Mr.S.Ali, learned 

Sr.C.G.S.C# submits that he needs some 

instructions. 

List it on 10-'7-'98 for hearing. 

A
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On , the prayer of the learned 

counsel for the parties the case is 

adjourned till 17.7.98. 

Vice-Chairman 

Mr.. 1 li, learned Sr.c.G.S.C. submits 

that the applicant has been given relief. 

Considering this aspect the application 

is dismissed as infructuous. 
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